
State Vs. Vehicle No. DL 01 LT 7625
FIR No.425/2021
u/s 379 IPC
PS Alipur

16.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application filed for release of case property

vehicle bearing no.  DL 01 LT 7625 moved by the applicant/

registered owner Aneesh Bano.

On  the  last  date  of  hearing  Ld.  Counsel  for  applicant

states that the applicant is willing and ready to assist the IO in

the  investigation  of  the  present  case  and also  assured  that

husband  of  applicant  will  also  join  the  investigation  in  the

present case.

IO  has  still  raised  objection  regarding  the  release  of

vehicle in question. 

Ld. Counsel for the applicant submits that after the last

date  of  hearing  applicant  has  received  the  notice  of  the  IO

regarding the joining of the investigation by her husband, who

is co-accused in the present case. Ld. Counsel further submits



that the husband of the applicant is out of station at Bareli and

seeks  some  more  time  for  joining  the  investigation  by  the

husband of the applicant. 

At request, put up for further proceedigns on 21.06.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/16.06.2021



FIR No.18/20
PS Alipur
U/s 379/411 IPC
State Vs. Govind

16.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This  is  an  application  for  grant  of  interim  bail  filed  on

behalf of the applicant/accused Govind.

It is submitted by the Ld. Counsel for the accused that

accused  is  in  JC  since  10.01.2020.  Ld.counsel  for  the

applicant/accused requested for interim relief of 90 days in view

of the current situation of pandemic COVID-19. 

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

In the present case accused is in JC since 10.01.2020.

Considering the totality of facts and circumstance of the case

as well as without commenting on the merits of the case and

keeping in view the period of detention of accused in JC, the

accused is admitted to interim bail for 90 days from today upon



furnishing of personal bond in sum of Rs.15,000/- along with

one surety in the like amount on the following conditions:

1. The accused shall  join  the investigations as and when

required by the IO.

2. The  accused  shall  provide  his  mobile  number  to  the

concerned IO/SHO on which accused may be  contacted,

if  required or necessary.  Accused shall  ensure that the

said number shall be kept active and switched on all the

times. 

3. That accused shall not indulge into similar offence or any

other offence in the event of release on interim bail.

4. That accused shall not tamper with the evidences in any

manner.

5. That in case of change of residential address, accused

shall intimate the court about the same, and

6. That  accused  will  surrender  before  the  authorities

concerned after  the expiry of  90 days from the day of

release.

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/16.06.2021



FIR No.31070/19
PS Alipur
U/s 379 IPc
State Vs. Deepak

16.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Manish Malik, Ld. Legal Aid Counsel for the accused.

Heard. Perused. 

This is an application for grant of interim bail u/s 437 Cr.

PC filed on behalf of the applicant/accused.

It is submitted by the Ld. Counsel that accused is in JC

since 13.01.2020. Ld. Counsel for the applicant/accused has

requested for the interim relief of 90 days in view of the latest

judgment  of  Hon'ble  Superme  Court  and  the  advisory  of

Hon'ble High Court of Delhi in the current situation of pandemic

COVID-19.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same. Ld. APP further argued that

accused/ applicant is not entitled for interim bail in view of the

guidelines of  Hon'ble Superme Court and the advisory dated

04.05.2021 of Hon'ble High Court of Delhi regarding the current

situation of pandemic COVID-19. 



As  per  the  guidelines  of High  Powered  Committee

passed  by  Hon'ble  High  Court  of  Delhi  on  04.05.2021  and

11.05.2021,  some  matter  have  been  excluded  for  the

consideration on interim bails. If the Under Trial Prisioner has

three or more cases pending against him then his case shall

not be considered for the grant of interim bails. In the present

case,  seven  other  cases  are  pending  against  the

applicant/accused. Meaning thereby,  the present case of  the

accused/ applicant falls under the category of exclusion, as per

the guidelines of Hon'ble High Court of Delhi dated 04.05.2021

and 11.05.2021, which states that if three or more cases are

pending against the under trial prisioner, then his case cannot

be considered for grant of interim relief.  

The  allegations  against  the  accused  are  grave  and

serious  in  nature.  Considering  the  facts  of  the  case  and

seriousness of the allegations against the accused, no ground

is made out for grant of interim bail to the accused. Hence, the

present application is dismissed.  

Copy of the order be given dasti as prayed for.  Copy of

the  order  be  also  sent  to  the  DLSA  (North)  as  well  as

concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/16.06.2021



FIR No.420/2021
PS Alipur
u/s 33/58 Delhi Excise Act
State Vs. Vaseem

16.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

Ld. Counsel for the applicant.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Vaseem.

It is submitted by the Ld. Counsel for the accused that the

accused is innocent  and he has been falsely implicated in the

present  case.  It  is  further  submitted  that  the  investigation  has

already  been  completed  and  no  purpose  will  be  served  by

keeping  the  accused  in  JC.  It  is  further  submitted  that  the

previous  bail  application  of  the  accused  was  dismissed  on

10.06.2021. It is further submitted that father of the accused is

suffering  from typhoid  and  he  has  to  take  care  of  his  father.

Prayer is made for the grant of bail.

Ld.  APP  has  strongly  opposed  the  bail  application  and

prays for the dismissal of the same.



Perusal of the report revealed that the allegations against

the accused are that accused was apprehended alongwith huge

quantity  i.e.  60  petties  of  illicit  liquor  and  he  is  in  JC  since

06.06.2021. 

The allegations against the accused are serious in nature

and investigation of the present case is at initial stage. Moreover,

co  accused  is  also  yet  to  be  apprehended.  Further,  medical

documents of the father of the accused are prior to the date of

dismissal of previous bail application. Hence, there is no material

change  in  the  circumstances  of  the  present  case  after  the

dismissal of the earlier bail application, except the passing of

few  days  in  judicial  custody.  The  allegations  against  the

accused persons are grave and serious in nature.

Considering the facts of the case and seriousness of the

allegations against the accused, no ground is made out for grant

of  bail  to  the  accused  at  this  stage.  Hence,  the  present

application is dismissed.

Copy of the order be given dasti, as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned

Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/16.06.2021



FIR No.17/20
PS Alipur
U/s 379 IPC
State Vs. Govind 

16.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Manish Malik, Ld. Legal Aid Counsel for the applicant

Heard. Perused. 

Perusal  of  record  reveals  that  applicant/accused  has

already been granted bail in the present case vide order dated

19.02.2020.  Hence,  present  application  is  infructuous  and

disposed off accordingly.

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/16.06.2021



FIR No.100/2019
PS Alipur
U/s 379/411 IPC
State Vs. Harish Kumar

16.06.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Manish Malik, Ld. Legal Aid Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Harish Kumar.

Perusal  of  record  reveals  that  applicant/accused  has

already been granted bail in the present case vide order dated

23.06.2020.  Hence,  present  application  is  infructuous  and

disposed off accordingly.

Copy of the order be given dasti as prayed for. Copy of the

order be also sent to the DLSA (North) as well as concerned Jail

Superintendent for intimation and record.

 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/16.06.2021



STATE Vs. Anikesh Kumar
FIR No.29990/2020
U/s 379/411 IPC
PS Alipur

16.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO HC Gughe Ganvat Dattarao through VC.
 Accused is stated to be on court bail but not present today. 
 

 File perused. Heard. 

 Charge-sheet alongwith relevant documents gone through. The

material on record, prima facie, is sufficient to take cognizance against the

accused  for  alleged  offences.  Accordingly,  cognizance  of  the  offence

mentioned in the charge-sheet is taken against the accused. 

 Issue summons to the accused alongwith notice to his surety for
29.10.2021.  

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          16.06.2021



STATE Vs. Suresh 
FIR No.0060/2020
U/s 33 Delhi Excise Act 
PS Alipur

16.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO HC Gughe Ganvat Dattarao through VC.
 Accused is stated to be on court bail but not present today. 
 

 File perused. Heard. 

 Charge-sheet alongwith relevant documents gone through. The

material on record, prima facie, is sufficient to take cognizance against the

accused  for  alleged  offences.  Accordingly,  cognizance  of  the  offence

mentioned in the charge-sheet is taken against the accused. 

 Issue summons to the accused alongwith notice to his surety for
29.10.2021.  

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          16.06.2021



STATE Vs. Manoranjan
FIR No.0316/2020
U/s 33 Delhi Excise Act 
PS Alipur

16.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO HC Vikas through VC.
 Accused is stated to be charge-sheeted being without arrest but
 not present today. 
 

 File perused. Heard. 

 Charge-sheet alongwith relevant documents gone through. The

material on record, prima facie, is sufficient to take cognizance against the

accused  for  alleged  offences.  Accordingly,  cognizance  of  the  offence

mentioned in the charge-sheet is taken against the accused. 

 Issue summons to the accused alongwith notice to his surety

through IO for 30.10.2021. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          16.06.2021



STATE Vs. Johar 
FIR No.448/2020
U/s 188 IPC
PS Alipur

16.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 None for IO. 

 File perused. 

 Charge-sheet alongwith relevant documents gone through.

 Put up for consideration on 16.08.2021. 

 Issue notice to the IO for clarification on the NDOH.

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          16.06.2021



STATE Vs. Govinda & Anr. 
FIR No.0012/2021
U/s 12/9/55 G. Act7
PS Alipur

16.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO HC Gughe Ganvat Dattarao through VC.
 Both accused are stated to be on police bail but not present 
 today. 
 

 File perused. Heard. 

 Charge-sheet alongwith relevant documents gone through. The

material on record, prima facie, is sufficient to take cognizance against  both

the  accused  persons for  alleged  offences.  Accordingly,  cognizance  of  the

offence mentioned in  the  charge-sheet  is  taken against  both  the  accused

persons.  

 Issue summons to  both  the accused alongwith notice to  their

sureties for 30.10.2021. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          16.06.2021



STATE Vs. Ramphool Meena
FIR No.20/2017
U/s 468/471/201/120B IPC
PS Crime Branch

16.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 None for the IO. 

 File perused. 

 Charge-sheet alongwith relevant documents gone through.

 Put up for consideration on 17.08.2021. 

 Issue notice to the IO for clarification on the NDOH.

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                            16.06.2021



Ct. Case No.1072/2021 
LICHFL Vs. Manoj Kumar & Anr. 

16.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
  
Present: None for the applicant. 
 
  Perused. 

 This  is  an  application  u/s  340  of  CrPC  filed  on  behalf  of

applicant  Lalit  Kumar  for  terminating  mandate  of  Court  Receiver  and  for

prosecuting officials of LIC Housing Finance Ltd.

 Perusal  of  record  reveals  that  the  applicant  has  also  not

appeared on earlier dates of hearing. Today, also it is 4.30 PM and none has

appeared on behalf of applicant. 

 Considering the facts of  the case, it  is  apparent that there is

nothing urgent in the present matter. It is pertinent to mention here that all the

regular matters have adjourned enbloc as per District Courts Circular. In the

interest of justice, present matter is also adjourned for enbloc adjournment

dated 18.08.2021 accordingly. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                            16.06.2021



STATE Vs. Untrace
FIR No.0399/2020
U/s 279/304A IPC
PS Alipur

16.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh untrace report filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 None for IO. 
 None for complainant. 
 
 

 File perused.

 Issue notice to IO for clarification on 06.09.2021. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          16.06.2021



STATE Vs. Untrace
FIR No.0029/2021
U/s 279/304A IPC
PS Alipur

16.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh untrace report filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 None for IO. 

 

 File perused.

 Issue notice to IO for clarification on 07.09.2021. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          16.06.2021



STATE Vs. Untrace
FIR No.75/2013
U/s 363 IPC
PS Alipur

16.06.2021

 In  the  scenario  of  Covid-19  pandemic,  matter  is  taken  up
through Video Conferencing hearing in compliance of the directions of Hon’ble
High Court of Delhi and direction of Ld. District and Sessions Judge, North
District, Rohini Courts, Delhi. 
 
  Fresh untrace report filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 None for IO. 
 None for complainant. 
 
 

 File perused.

 Issue notice to the complainant through IO for 09.09.2021. 

 IO be also summoned for the NDOH. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                       North: Rohini: Delhi        
                          16.06.2021


